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Mr.P.N.Jatti, Counsel for applicant.

Learned counsel for the applicant subnits
that he wants to withdraw this OA with a liberty
reserved to him to file a substantive OA for the

same cause of ackion.

In wview of ‘the submission wade by the
earnsd counsel for the applicant, the present QA
s dismizsed asz withdrawn with a liberty reserved
o the applicant to file a fresh substantive OA -

for the same cause of action.
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